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COMPANY LAW TRIBUNAL ON 19.09.2017
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CP NO.92/ND/2014

The case is fixed for pronouncement of order in respect of the recall
application for setting aside the ex-parte order dated 03.03.2017 passed against
the respondent no.2 to 4 alongwith delay condonation of application are dictated
separately. The applications are allowed with a cost of Rs.10,000/- payable to the
petitioner. The respondent to make payment of the cost by two weeks from the
receipt of the copy of this order. Thereafter, only they would be eligible to file
reply to the main company petition and in case the reply filed, already to be taken
on record after making such compliance.

The matter be listed on 9" October, 2017. e
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Date -19/09/2017 Shri H.P Chaturvedi Member (Judicial)




